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FINAL ORDER Nos.    41389-41390/2021 

 
 

    None appeared for the assessee.  On perusal of appeal 

memorandum and the order sheet entries, it is noticed that the 
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appellant has been seeking adjournments on one pretext or the other.  

Hence, it appears that the assessee is not interested in pursuing the 

appeals.  Therefore, appeals are dismissed for want of prosecution. 

 

(Order dictated and pronounced in the Open Court) 
 

 
 
 

 
        (P. DINESHA.) 

                                   MEMBER (JUDICIAL)   
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